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O R D E R 

03.07.2019   The matter cannot be settled as the appellant is not ready to 

pay the fee of the ‘Resolution Professional’ or the ‘Corporate Insolvency 

Resolution Cost’.  Therefore, we intend to hear the case on merit. 

 Post the case ‘for Admission (After Notice)’ on 29th July, 2019 as 2nd case.  

 

[Justice S.J. Mukhopadhaya] 
Chairperson 

 

 
 
 

[ Justice A.I.S. Cheema ] 
Member (Judicial)       

 
 
 

 
         [ Kanthi Narahari ] 
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